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‘4. A.Rsghavendra Rao

CORAM:

IN THE CENTRAL AMINISTRATIVE TRIBUN AL : HYDERASAD BENCH

AT HYDERABAD
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0.A. 553/94. : Ot. of Decision ° 30-1-35.
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1. M, Rameshwara Ra u,g\‘@w
2. Kasiram Jadhav ﬁ%nhaQTQ
3. Riazuddin o

5. M, Sreenadha Rao
5. S N CRN Agharya " .. Aoplicants.

Us

1« The Union of India rep. by
Sscretary to Govi. of 1lndia,
Ministry of Communicztions,
Dept. of Telecommunications,
New Dezlhi.

2. The Chisf Geperal Manager,
Telecommunications, A.,P.Circle,

Hyderabad.
3. K, WNsrayana .Suamy ..-Respondents.
founscl Por thes Aoplicants : Mr., Y.Venkatesusra Rao

Counssl for the Respondents : Mr. N.V.,Ramana, Addl.CGSC{R-1&2)

Mr. URS Gurupedam (R-3)

THE HON'BLE SHRI JUSTICE Y. NIZELANRI RAD : VICE CHAIRMAN

YHE HON'BLE SHRI R. RANGARAIJAN : MCMBER (ADMN, }
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4. - The judgment of Jechpur Benchvof Centrai
,Administrative Tribunal reported in (1994) 27 ATC 255
(Asi£ Baran Roy Ve. Union of India and others) is
relied upon in support of the first contention.

We feei that in view of the importance, it is just

and proper to refer the matter to Full Bench,

5, : The point that is referréd to the Full
Bench is, "shether the 40 point reservation roster
ok
does not apply where a cadre consists of only two
|

posts or whether the judgment in (1994) 27 ATC 255

' .
: reqguires reconsideration”

6. : Place this order before the Hen'ble Chairman

for necessary orders./
!
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; - ' curt Cfficer %‘L\e{ N |
. I “entral Fu_.g,i.-ashgt.nc Tribups/ '
Hyderabad zench |
Hvderabhad.
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To vsn

1, The Secretary te Govt.of Indla,' :
Ministry of Communicatlons,HUnion of Indla,
Dept.of Communications, New elhi, - == —-- -
S 2. The Chief General Manager, Térecommunic3tiens
_ 5 A.P.Circle, Hyderabad, ~~— ~— 77 ’
. One copy to Mr.V.Venkateswar Rac, Advoc
’ - at’e; CATO do
4, One copy to Mr N,V.Ramana, Addl, aSSC. CAT.Hyd, Hy
5. One copy to !Mr.U.R.S.Gurupadam, Advocate, cAT Hya.
6. One copy to Library, CAT, Hyd. — e -
7. One spare copy .
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BEFORE THE HON'BLE CENTRAL
ADMINISTRATIVE TRIBUNAL AT HYDERABQD,

C.P.NO. OF 1998
;o IN
. D.A.NQ.553 0OF 1994

BETWEENST |

1.8ri.M.Rameshwara Rao, |
5/0.M.Satyanarayana, . _

aged about 59 yearﬁ,RetJred as Dy.Offic
Superintendent Gr-IIl1.,
R/0.1-7-139/79,5ri Rama Krishna ,
Magar Colony,
Jamaqtapur,Hyderabad 48.

and 3. others, .Petitioners.

_and_4

1, The Union of India., ;

Rep.by its Secretary to
Government of India,

Ministry of Communications,
Department af Telecommunicaltions,

New Delhi. and 2 others. i

Respondentisg. |

CONTEMPT PETITION

{ FILED ON:

FICED BY:
SRI.K.K.CHAKRAVARTHY
, ADVOCATE,
v H-MND-8*1041 .
L& MARUTHI NAGAR,HYD-35.
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